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Premature Retirement for Weeding 
out Corrupt Public Servants 

3675. 'SHRI MADHAVRAO SCINDIA : 
SHRI G. NARSIMHA REDDY ,: 

. Will the Minister of HOME AFFAIRS be 
pleased to state; 

(a) whether it i a fact that the Cen-
tral Vigilance Commi. si'on, in it annual 
report for the year J 82 has sugg~sted a 
more eirective usc qf the provisions ' for 

premature retirement for weeding out the 
corrupt among the public servants in higher 
positions; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH) : (a) and (b) 
Yes, Sir. The observations made by the 
Central Vigila~ce Commission in this 
regard in their annual report for the year 
1982 is enclosed. Comprehensive instruc-
tions already exist in regard to the obser-
vations made by the Central Vigilance 
Commission in their report. 

Statement 

Support made by Central Vigilance 
Commission in para 8.9 of its 

Annual Report for the year, 1982 

"There may be many people in service 
with an indifferent record of performance 
or reputation who could not be proceeded 
against for lack of evidence or other 
reasons and need to be dealt with adminis-
tratively. Corrective and deterrent action 
should be taken at the stages when ca es 
of such officials are considered for the 
crossing of efficiency bar, confirma tion etc. '. 
There exist detailed instructions relating to 
review for premature retirement with a .-
view to eliminating not only the inefficient 
but also those whose integrity is suspected 
or against whom there are charges of 
corruption etc. The Commission suggetes 
that this legitimate handle should be used 
more 'effectively for weeding out the 
corrupt. ., 

Import of Technology and tie-ups in 
Transport Sector 

3676. SHRI MADHAVRAO 5CINDIA : 
Will the Minister of INDUSTRY .be . pJea-
sed to state: 

(a) whether Government have initiated 
a new policy of lib ral technology import 
and foreign tie-ups in the transport sector; 
and ' 

(b) if o. the reasons therefor 7 
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